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aparna nivas premises co-op. soc. Ltd.

add :- village navghar, near tungareshwar sweetmart, vartak 
college road, vasai (W.), tal. vasai, dist. palghar-401202

deemed conveYance notice 
Notice is hereby given that the above Society has applied 

to this office for declaration of Deemed Conveyance of the 
following properties. The next hearing is kept on 27/03/2024 
at 2:00 pm. 

m/s. sebestin John patil a proprietor Firm and others 
those who have interest in the said property may submit their 
say at the time of hearing at the venue mentioned below. Failure 
to submit any say, it shall be presumed that nobody has any 
objection and further action will be taken. 

description of the property -
village navghar, tal. vasai, dist. palghar

survey no. Hissa no. plot no. area 
17 a 21 52.85 sq. mtrs.

sd/-
(shirish Kulkarni)

competent authority & district 
dy. registrar co.op. societies, palghar

seaL

Office : Administrative Building-A, 
206, 2nd Floor, Kolgaon, 
Palghar-Boisar Road, Tal. & Dist. 
palghar. date : 11/03/2024

eskon park co-op. housing society Ltd.
add :- Village diwanman, Bldg. no. 13, sector 3, suncity, opp. 

100 Feet road, Vasai (W.), tal. Vasai, dist. palghar-401202

deeMed conVeyance notice 
Notice is hereby given that the above Society has applied to this 

office for declaration of Deemed Conveyance of the following properties. 
The next hearing is kept on 27/03/2024 at 2:00 pM. 

rakeshkumar k. Wadhavan & M/s. s. M. Builders & developers 
shri. kawaljit singh sethi and others those who have interest in the 
said property may submit their say at the time of hearing at the venue 
mentioned below. Failure to submit any say, it shall be presumed that 
nobody has any objection and further action will be taken. 

description of the property -
Village diwanman, tal. Vasai, dist. palghar

survey no. old survey no. hissa no. area 
92 91

92
2

1, 2 & 4
759.92 sq. Mtrs. out of 
42623.29 r. sq. Mtrs.

sd/-
(shirish kulkarni)

competent authority & district 
dy. registrar co.op. societies, palghar

seaL

Office : Administrative Building-A, 
206, 2nd Floor, kolgaon, 
palghar-Boisar road, tal. & dist. 
palghar. date : 11/03/2024

THE PARIJAAT co-oP. Hsg. soc. LTd. 
Add :- Village- Virar (East), Taluka-Vasai, district- Palghar-401 303,.

dEEMEd coNVEYANcE NoTIcE 
Notice is hereby given that the above Society has applied to this 

office for declaration of Deemed Conveyance of the following properties. 
The next hearing is kept before on 27/03/2024 at 2:00 PM. 

1. Anant damodar Patil, 2. Anjali Arvind Varta, 3. dayanand 
damodar Patil, 4. Pushpalatta Vinayak Raut,  5. Vijayanand damodar 
Patil, 6. Harishchandra damodar Patil (Land owner) & M/s. Patil 
Brothers Builders & developers (Builders), those who have interest 
in the said property may submit their say at the time of hearing at the 
venue mentioned below. Failure to submit any say, it shall be presumed 
that nobody has any objection and further action will be taken. 
description of the property - Mauje Virar, Tal. Vasai, dist. Palghar

survey No./Hissa No. Area 

247/5

696.80 sq.mtrs, along with undivided 
proportionate share in the common right in 
internal road, Recreational Ground area, 

open space, FSI and other common facilities 
on same layout.

sd/-
(shirish Kulkarni)

competent Authority & district 
dy. Registrar co.op. societies, Palghar

sEAL

Office : Administrative Building-A, 
206, 2nd Floor, Kolgaon, 
Palghar-Boisar Road, Tal. & dist. 
Palghar. date : 11/03/2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ALKA INDIA LIMITED OPERATING IN TEXTILE PRODUCTS AT
MAHARASHTRA

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Bank of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the corporate debtor along ALKA INDIA LIMITED (IN CIRP)

with PAN & CIN/ LLP No. CIN:  L99999MH1993PLC168521
PAN:  AABCA6702F

2. Address of the registered office Gala No. D- 3/4/5, Hatkesh Udyog Nagar-1,
Off. Mira Bhayandar Road, GCC Road, Thane,
Vasai, Maharashtra, 401107

3. URL of website https://www.alkaindia.in/
4. Details of place where majority of fixed Mumbai

assets are located
5. Installed capacity of main products/ services Not applicable as the main division of the Corporate

Debtor is engaged in Textile Products.
6. Quantity and value of main products/ Can be made available by sending mail to

services sold in last financial year cirp.alkaindia@gmail.com
7. Number of employees/ workmen Nil
8. Further details including last available All the details are available at the office of the

financial statements (with schedules) of Resolution Professional and can be sought by
two years, lists of creditors are available at: sending mail at cirp.alkaindia@gmail.com after

executing a confidential undertaking.
9. Eligibility for resolution applicants under Can be obtained by emailing at:

section 25(2)(h) of the Code is available cirp.alkaindia@gmail.com
at URL:

10. Last date for receipt of expression of 27th March, 2024 (Revised)
interest 02nd March, 2024(Original)

11. Date of issue of provisional list of 6th April, 2024 (Revised)
prospective resolution applicants 12th March, 2024 (Original)

12. Last date for submission of objections to 11th April, 2024 (Revised)
provisional list 17th March, 2024 (Original)

13. Date of issue of final list of prospective 21st April, 2024 (Revised)
resolution applicants 27th March, 2024 (Original)

14. Date of issue of information memorandum, 26th April, 2024 (Revised)
evaluation matrix and request for resolution
plans to prospective resolution applicants 03rd April, 2024 (Original)

15. Last date for submission of resolution 26th May, 2024 (Revised)
plans 01st May, 2024 (Original)

16. Process email id to submit Expression cirp.alkaindia@gmail.com
of Interest

_________________
IP Dharmendra Dhelariya
Resolution Professional
Alka India Limited
IBBI/IPA-001/IP-P00251/2017-18/10480
AFA Number: AA1/10480/02/300625/106888
AFA valid upto 30/06/2025
Address:  B-605, Titanium Square, Thaltej Cross Road,
Thaltej, Ahmedabad – 380054

Date: - 12th March, 2024
Place: - Ahmedabad

                                                                                                               Adv. Raghava M.
PUBLIC NOTICE

IN THE COURT OF THE CIVIL JUDGE (S.D.) THANE, AT THANE
Next Date-

Sum. Suit No. 414/2022
 Exh. No. 7
... Plaintiff

Bank of Baroda                                                                                       ..... Plaintiff
v/s                                                                         

Mr. Bipin Chandra Katapady & Anr                                               ..... Defendant
To,
Mr. Bipin Chandra Katapady
Flat No. B-7, Dakshata CHS Ltd, Plot No.111 C, Opp. Nehru Police Station, 
Navi Mumbai, - 400706
Whereas, the Plaintiff have instituted a Sum. Suit No. 414/2022 in the court 
of Civil Judge, Senior Division, Thane, State Maharashtra. And whereas, it is 
declared that the Plaintiff is publishing this public notice as the Defendant 
summons is not served on the Defendant. The defendant shall appear in person 
or through their counsel in the said suit within 30 days from the publication of 
this notice to file their written reply. The concern shall take note that if the said 
written reply is not filed within the time limit mentioned above then in such 
circumstances the court shall decide the suit after hearing the plaintiff. The next 
date of the hearing is scheduled on 26-04-2024
Given under my hands and seal of the Court, this 18th day of January, 2024

By Order
sd/-

Superintendent
Civil Court, S.D. Thane

SEAL

This is to place on records that vide as per Share Certificate originally flat 
belongs to S L. Mistry in respect of flat no. 36. S L. Mistry sold flat no. 36 
to Mr. Chandiram H. Aswani. Mr. Chandiram H. Aswani died on 21.02.1979 
leaving behind his two sons Mr. Prakash C. Aswani and Mr. Ram C. Aswani 
as his only legal heirs in respect of flat no. 36. Mr. Prakash C. Aswani died 
on 11-08-2003 leaving behind his only son Mr. Kumar P. Aswani, the 
Mr. Kumar Prakash Aswani herein as his only legal heir in respect of flat 
no. 36. Thereafter Mr. Ram C. Aswani died intestate and bachelor on 
08.12.2003. The Mr. Kumar Prakash Aswani being the nephew of the 
deceased Mr. Ram C. Aswani was his only legal heir in respect of flat no. 
36. Thus, the Mr. Kumar Prakash Aswani, being the only legal heir of 
Late Mr. Prakash C. Aswani and Late Mr. Ram C. Aswani became seized 
and possessed of or otherwise well and sufficiently entitled to the said Flat.
Registered Deed of Transfer dated 22/11/2012 Mr. Kumar Prakash Aswani 
transferred flat no. 36 to Mrs. Meenaxi Pravin Badia & Mrs. Jyoti Thakker
and All the Original Papers / Agreements / Deeds / Documents, if any, 
executed prior to the said Deed of Sale and Transfer dated 22/11/2012 
in respect of the said Premises are lost / misplaced and even after the 
diligent search the same are not traceable thus, any person having any 
claim against or to said Plots/house by way of sale, exchange, mortgage, 
charge, gift, trust, inheritance, lease, lien, tenancy, license, development 
rights, easement or otherwise howsoever is hereby required to make the same 
known in writing along with supporting documents to the below mentioned 
address within Fourteen days from the date hereof, otherwise it shall be 
accepted that there does not exist any such claims or demands in respect of the 
said Premises, and then the claims or demands if any, of such person/s shall be 
treated as waived and abandoned to all intents and purposes and the title of the 
said Premises shall be presumed as clear, marketable and free from encumbrances.

NOTICE

M/s. G. H. Shukla & Co.  
(Advocate & Notary)
rd

Office no. 30, 3   Floor, Islam Bldg.,  
Opp. Akbarallys Men's, 

V. N. Road, Fountain, Mumbai-400 001.

NOTICE is hereby given to the public at large that Hariharan Sankara 
Ramanand Sriram Sankara Raman intends to purchase Flat No. 36, 
Geeta belonging to Society Shivram CHSL, Mulund situated at Devi Dayal 
Road, Mulund (West), Mumbai- 80 who has approached IDBI Bank Ltd, 
for creation of mortgage of the said property in favor of the Bank.

MUMBAI Dated this 12 March 2024th

NOTICE is hereby given that I am investigating the TITLE of (1) SHRIPAL 
MUKESH BAGADIA (2) JAINAM NITIN BAGADIA (3) MAHAVIR 
SHASHIKANT BAGADIA (4) VAIBHAV SHRENIK BAGADIA & (5) 
MAHIPAL RAJESH BAGADIA, BEING JOINT OWNERS in respect of all that 
piece and parcel of land or ground in ND ZONE being a portion which is denoted 
as Plot No. 8-A (Adm. 759.26 Sq.Meters or thereabouts) alongwith Right of Way 
of 20 Feet Wide Internal Road which is forming part of entire land bearing Survey 
No.191/2 vide C.T.S. No. 2037 of Village MALAVANI, Taluka BORIVALI, 
District MUMBAI SUBURBAN.
ANY ONE EITHER having or claiming any kind of share, right, title, interest, 
claim or possession of the said property or any part or portion thereof by way of 
sale, exchange, mortgage, charge, gift, partition, release, family arrangement, 
trust, muniment, inheritance, possession, easement, tenancy, right of way, 
encumbrance, loan, advances, requisition, acquisition, lease, lien, decree/ 
order/injunction/ attachment of any court of law/ tribunal/ revenue/ statutory 
authority or otherwise howsoever are hereby requested to make the same known 
in writing to undersigned hereof within 14 days of the notice, failing which, the 
claims of such person, if any, will be deemed to have been waived forever and not 
binding on said  Owners and thereafter said Owners may negotiate with the 
prospective buyer/s of the said property or any part or portion thereof.

PUBLIC NOTICE

DATED : 11-03-2024

SONAL KOTHARI, ADVOCATE,HIGH COURT,
1, Gr. Flr, Le-Midas, Ramchandra Lane, Malad(W), Mumbai-64.

advsonalkothari12@gmail.com / 9820300116

PUBLIC NOTICE
NOTICE is hereby given to the public at large that our clients, Shakti Nagar Vihar 
Co-operative Housing Society Ltd, a Society registered under the provisions 
of the Maharashtra Co-operative Societies Act, 1960 under Registration No. 
BOM/WR/HSG/TC/5152 dated 27th September, 1990 having their registered 
office at CSC Road No.3, Shakti Nagar, Dahisar (East), Mumbai-400068 
(“the Society”) as the Owners of the Property as more particularly described 
in the Schedule hereunder written. Our clients have vide Termination Notice 
dated 04.03.2024, terminated and cancelled the appointment of M/s. Haritara 
Company (“said Developers”) and in view thereof the following documents 
are also terminated/revoked/cancelled by the Society :- (a) Memorandum of 
Understanding dated 22nd March, 2014 executed by and between Shakti Nagar 
Vihar Co-operative Housing Society Limited (therein referred to as Society) 
and M/s. Haritara Construction Company(therein referred to as Developers) 
which is duly notarized under serial No. 7249 of 2014. (b) All other Incidental 
Document executed by and between the said Developer and Society with 
regards  to redevelopment of  the said Property. 
The Public at large is hereby CAUTIONED /NOTIFIED that the development 
rights granted to M/s. Haritara Construction Company (Developers) vide the 
aforesaid documents are cancelled/terminated and are further CAUTIONED 
not to deal with the said Developers with respect to the said Property in any 
manner whatsoever. If any individual/bank/financial institution/Government/
Semi-Government Body etc. deals with the said Developers with respect to the 
said Property, the same shall be at their own risk as to cost and consequences 
thereof which you may please note.   

THE SCHEDULE ABOVE REFERRED TO: (Description of the said Property)
All that pieces and parcels of Plot of land admeasuring 660 sq. mtrs. or 
thereabouts, bearing Survey No. 317, Hissa No. 5/B, Survey No. 318, Hissa 
No. 4/B (Pt) and Survey No. 341 Hissa No. 6, CTS No. 1403/9, 1403/10 of 
Village Dahisar, Taluka Borivali in the Registration District of Mumbai Suburban, 
together with a building standing thereon known as “Shakti Nagar Vihar”, situate, 
lying and behind at Building No.10 and 11, CSC Road No.3, Shakti Nagar, 
Dahisar (East), Mumbai-400068.
Dated this 12th day of March, 2024

M/s. Law Origin Advocates and Solicitor 
Phone : 8355930641

PUBLIC NOTICE
Notice is hereby given to public at large that, 
Late Smt. Usha Ramakant Torne and her 
daughter Ms. Shraddha Torne held Flat No. 
D-108 and Society Share Certificate NO.45 
& 45A  jointly. Late Smt. Usha Ramakant 
Torne died on 08/10/2023. She had made 
nomination in favour of her daughter Ms. 
Shraddha Ramakant Torne. However, now, 
it is intimated by Ms. Shraddha Torne (our 
member) that 50% share of Smt. Usha Torne 
was inherited by her being daughter and Mr 
Ramakant Torne (Husband of deceased 
member) and that both of them being a 
family have arrived at a “Family Arrangement” 
which is written by way of “Deed of Release” 
wherein Mr. Ramakant Bhagwant Torne has 
relinquished his 25% share in the flat and 
also in Society shares in favour of Ms. 
Shraddha Torne thereby making  her absolute 
owner of the said Flat. The said Release 
deed dated 16/02/2024 is registered with Jt. 
Sub Registrar Borivali-5, Mumbai Suburban 
District [document no. 3249/2024]. We have 
received her application for transfer of shares 
under Share Certificate No. 45 & 45A in her 
single name.                                                 .
In view of the above, we hereby give a notice 
to the public at large and call upon all or any 
person/s who have any objections to 
transferring said shares in the name of Ms. 
S h r a d d h a  R a m a k a n t  To r n e ,  t o  t h e 
undersigned within a period of 15 days of 
publication hereof  at the address mentioned 
below, failing which it shall be presumed that 
no adverse claims or objections exists or if 
they do exist they stand waived off hereinafter 
AND the Society shall be at liberty to proceed 
with the Transfer of Shares as applied, 
without reference to any such claim made 
thereafter by any person of whatsoever 
nature. Which please note.  

Sd/-
Hon Secretary

For and on behalf of  
New Haridas Park CHS Ltd.

Address: Santoshi Mata Road, Dahisar 
West, Mumbai - 400068,

Date : 12/03/2024
Place : Mumbai

Mr Shoeb Abid Lakdawala, a member of
of the Meenakshi Veena Co-op Hsg Society 
Ltd, having address at Dockyard, Mumbai-
400010 and holding Flat No.61, A-Wing in 
the building of the Society died on 
03/02/2022 without making any nomination.
The Society hereby invites claims or 
objections from heir or legal heirs or other 
claimants/objectors to the transfer of the 
said Shares and interest of the deceased 
Member in the Capital / property, of the
Society within a period of 14 (fourteen) 
days from the publication of this notice, 
with copies of such documents and other 
proofs in support of his/her the claims/
objections for transfer of Shares and 
interest of the deceased member in the 
claims property of the Society.     .
If no claims/objections are received within 
the period prescribed above, the Society 
shall be free to deal with the Shares and 
the interest of the deceased member in the 
capital / property of the Society in such
manner as is provided under the byelaws 
of the society. The claims /objections, if 
any, received by the Society for transfer of 
shares and interest of the deceased 
member in capital / property of the Society
shall be dealt with in the manner provided 
under the bye-laws of the Society. A copy 
of the registered bye-laws of the Society is 
available for inspection by the claimants /
objectors, in the office of the society / with 
the Secretary of the society between 
10.00 AM to 12.00 PM from the date of 
publication of the notice till the date of 
expiry of its Period.                             .

PUBLIC NOTICE

For and on behalf 
Meenakshi Veena Co-op Hsg Society Ltd

Sd/-
Secretary

Place : Mumbai
Date : 12/03/2024

PUBLIC NOTICE

16x4
Please take notice that 1.Mr. Bharat Krishna Mhadaye 
2.Mrs. Avani Bharat Mhadaye, residing at 38/40, Surat 
Jain Building, 1st Khattar Galli, Thakurdwar Road, 
Mumbai-400002 (hereinafter referred to as “My Clients”) 
have entered into negotiations with 1.Mr. Chandulal 
Achaldasji Surana 2.Mrs. Chandra Chandulal Surana, 
both adult, Indian Inhabitants, residing at Flat No. A-1/302, 
3rd floor, Jesal Krupa CHS. Ltd., Cabin Cross Road, 
Narmada Nagar, Bhayandar (East). Dist. Thane-401105. 
(hereinafter referred to as the “Other Party”) for the 
purchase of Flat premises bearing No.A-1/302, on the 
third floor, having Built up area of 27.88 Sq. Mts., in the 
building of the society known as JESAL KRUPA CO-OP. 
HSG. SOC. LTD., Constructed on the plot of land bearing 
Old Survey No.121, corresponding New Survey No.106, 
Hissa No.5 Part, situate, lying and being at Cabin Cross 
Road, Narmada Nagar, VILLAGE- KHARI, Bhayandar 
(East). Dist.Thane-401105. (hereinafter referred to as the 
said “FLAT  PREMISES”)
That Originally under Agreement For Sale Dtd.12/10/1992 
between M/s. Dhivan Builders as the “Builders” therein 
and 1.Mrs. Shantaben Kalidas Thakkar 2.Mr. Rajesh 
Kalidas Thakkar as the “PURCHASERS” therein had 
purchased the said Flat premises referred to above.
And thereafter said 1.Mrs. Shantaben Kalidas Thakkar 2. 
Mr. Rajesh Kalidas Thakkar resold the said Flat premises 
on ownership basis to Mrs. Ghisidevi Aachaldas Surana 
under Regd. Agreement 
For Transfer Dtd.16/06/1997, bearing Regd. Document 
No. Photo /3118/97. Dtd.01/09/1997, Sub- Registrar 
office, Thane-4.
And that said Mrs. Ghisidevi Aachaldas Surana expired on 
01/01/1999 and after submission of necessary papers and 
documents, as per the rules and regulations of the bye-
laws of the Society the said Flat premises has been Solely 
transferred in the name of Mr. Chandulal Achaldasji 
Surana.
And that said Mr. Chandulal Surana S/o. Achaldasji 
Surana has gifted his 50% undivided Share of right, title 
and interest in respect of the said Flat premises in favour of 
his wife Mrs. Chandra Chandulal Surana W/o. Mr. 
Chandulal Achaldasji Surana, under Regd. Gift Deed 
dated: 18/05/2022, Regd. Document No.TNN4-8698-
2022, Dtd. 18/05/202
And that. Mr. Chandulal Surana S/o. Achaldasji Surana 
and Mrs. Chandra Chandulal Surana W/o. Mr. Chandulal 
Achaldasji Surana are Joint/Co-Owners of the said Flat 
premises, having equal share of right, title and interest in 
respect of the said Flat premises, have agreed to sale and 
transfer the said Flat premises on Ownership basis to “My 
Clients” above-named.
In view of the above, my clients hereby gives notice to the 
public at large and calls upon all or any person/s who have 
any right, title, interest and claim of any nature of 
whatsoever in respect of the said Flat premises or any part 
thereof, by way of inheritance, share, sale, mortgage, 
lease, lien, licence, gift, possession or encumbrance 
howsoever or otherwise is hereby required to submit all 
their objections and claims in writing along with the 
supportive documentary proofs thereof, to the under 
signed within a period of fifteen days of the date of 
publication of this notice, failing which “My Clients” will 
presume that no adverse claims or objections concerning 
the said Flat premises exists or if they do exist, the same 
shall be treated as waived hereinafter; and in such event 
“My Clients” will proceed to complete the transaction as 
envisaged by both the parties. So please do note.

Address : 6/A, New Premkutir Bldg., B.P. Road, 
Near Congress (I) office, Bhayandar (East), Dist. 
Thane, Maharashtra-401105.

MAHENDRA R. ACHARYA
ADVOCATE HIGH COURT 
NOTARY GOVT. OF INDIADate: 12/03/2024

Sd/-

In respect of Office No. 12.
 1. This is to place on records that Agreement for sale dated 17/01/2001 made 

between M/S. Krishanlal Sai Enterprises and Shri Hariram Rijhumal Vachani 
(HUF) & Shri Lachhmandas Bhuromal (HUF) (unregistered) and same has 
been lost/untranceble/not found.
In respect of office no. 13 
Further to place on records that 1. Agreement for sale dated 17/01/2001 made 
between M/S. Krishanlal Sai Enterprises and Smt. Aparna Sushil Kakwani is 
(unregistered) and same has been lost/untranceble/not found.
In respect of Office No. 14
Further to place on records that 1. Agreement for sale dated 17/01/2001 made 
between M/S. KrishanlalSai Enterprises and Smt. Kanishka Anil Vachani
(unregistered) and are lost / misplaced and even after the diligent search 
the same are not traceablethus, any person having any claim against or to 
said Plots / house by way of sale, exchange, mortgage, charge, gift, trust, 
inheritance, lease, lien, tenancy, license, development rights, easement or 
otherwise howsoever is hereby required to make the same known in writing 
along with supporting documents to the below mentioned address within 
Seven days from the date hereof, otherwise it shall be accepted that there 
does not exist any such claims or demands in respect of the said Premises, 
and then the claims or demands if any, of such person/s shall be treated as 
waived and abandoned to all intents and purposes and the title of the said 
Premises shall be presumed as clear, marketable and free from encumbrances.

NOTICE

NOTICE is hereby given to the public at large that mt. Varsha Dilip Durgani
& Smt. Jaya Naresh Kurgani is the owner of stOffice No. 12/13/14 on 1 flr, in 
C- Wing, Woodland Shopping Complex, Ulhasnagar-3, U. No. 16 (part), 
Sheet No. 48, Side No. 147, behind Dena Bank, Furniture Bazar, Ulhasnagar-3, 
Dist. Thane who has approached IDBI Bank Ltd, for creation of mortgage of 
the said property in favor of the Bank.

MUMBAI Dated this 12 March 2024th

M/s. G. H. Shukla & Co.  
(Advocate & Notary)
rdOffice no. 30, 3   Floor, Islam Bldg.,  

Opp. Akbarallys Men's, 
V. N. Road, Fountain, Mumbai-400 001.

NOTICE is hereby given that our 
clients viz. Mr. Anandrao Narayan 
Gole & other are intent to transfer 
50% shares in the Shop No. 18, 
Ground Floor, Building No. 2, 
Vinay Tower Co-operative Housing 
Society Limited, Vinay Nagar, Opp. 
Pleasant Park, Mira Bhayander Road, 
Mira Road (East), Thane–401107  
(said Shop) & 10 Shares distinctive 
Nos. 1631 to 1640 (both inclusive) 
in respect of the Share Certificate 
No. 164 (said Shares) holding by  
Mr. Narayan Ganpati Gole. 
a. Mr. Narayan Ganpati Gole expired 
on 18th September 2009 leaving only 
Five (5) legal heirs viz. Smt. Bhikhabai 
Narayan Gole (Wife), Mr. Anandrao 
Narayan Gole (Son), Mr. Arun 
Narayan Gole (Son), Mr. Mahendra 
Narayan Gole (Son) & Mr. Dadaso 
Narayan Gole (Son) behind him.
Our clients are hereby inviting the 
claim against 50% shares in the said 
Shares & said Shop of Mr. Narayan 
Ganpati Gole. If any Person, Firm, 
Society, Company, Corporation or 
any Body Corporate has any claim or 
lien against 50% shares in the said 
Shares & said Shop of Mr. Narayan 
Ganpati Gole may file such claims 
or objections with documents if any, 
within the period of 14 days from the 
date of this notice with documentary 
proofs and legal claims to –
M/s. Bhogale & Associates, 
Advocates & Legal Consultants, 
1202, 12th Floor, Maa Shakti, Dahisar 
Udayachal CHS Ltd., Ashokvan, Shiv 
Vallabh Road, Borivali (East), Mumbai 
– 400 066
If no claims or objections, as above, 
are received within the stipulated 
period, our client shall, at future date, 
treat any such claims, objections and/
or rights having been waived, forfeited 
and / or annulled.

PUBLIC NOTICE 

 Sd/-
M/s. Bhogale & Associates

Date : 12/03/2024  Place : Mumbai

PUBLIC NOTICE
Mr Rajesh Suresh Ghosalkar member of 

Sagar CHS plot No.403,PMK marg, Opp 

Don Bosco School, Borivali West, Mumbai-

400091, holding flat no 301 in the building of 

the society died on 27 July 2023.                 .

The Society has no objection to transfer the 

said flat in the name of smt. Rajeshree Rajesh 

Ghosalkar, wife of deceased. If anybody has 

any objection regarding the transfer please 

contact the society office within 15 days of 

publication date.
For and on behalf of 

Sagar CHS LTD.
Sd/-

Hon.Secretary
Mob. 9833313270

Place: Mumbai.
Date: 12-03-2024
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{gŠ`warQ>m`PoeZ A°ÝS> [aH$ÝñQ´>ŠeZ Am°\$ {\$ZmpÝe`b A°goQ>g² A°ÝS> EZ\$mog©_oÝQ> Am°\$
{gŠ`w[aQ>r B§Q>aoñQ> A°ŠQ> 2002 AÝd`o hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS> (à{V^wV YZH$mo)
`m§À`mgh VmaU Agboë`m ñWmda _mb_ÎmoÀ`m {dH«$sH$[aVm gyMZm
`mÛmao gd©gmYmaUnUo OZVobm Am{U {deofV… H$O©Xma Am{U Om_rZXma qH$dm Ë`m§À`m H$m`Xoera
dmagm§Zm/à{V{ZYtZm ZmoQ>rg XoÊ`mV Ambr Amho H$s Imbr dU©Z Ho$boë`m ñWmda _mb_Îmm gwa{jV
H$O©XmamH$So> JhmU/ewëH$ AmH$maë`m AmhoV, Á`mMm hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS> (gwa{jV
H$O©Xma) À`m A{YH¥$V A{YH$mè`mZo Vm~m KoVbo Amho, Imbr Z_yX Ho$boë`m H$O©Xma, gh-H$O©Xma
qH$dm Om_rZXmam§H$Sy>Z WH$~mH$sÀ`m dgwbrgmR>r {XZm§H$ 28 _mM©, 2024 amoOr (B©-{bbmdmMr
VmarI) Ogo Amho Vgo, Ogo Amho Vgo Am{U Oo VoWo Amho {dH$bo OmB©b. Ama{jV _wë` d Bgmam
a¸$_ Imbr Z_wXà_mUo Amho. Bgmam a¸$_ YZmH$f©/AmaQ>rOrEg/EZB©E\$Q>r ñdénmV _mohmoa~§X {b\$m\$m
Omhra {bbmdmV gh^mJr hmoÊ`mgmR>r hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS>À`m A{YH¥$V A{YH$mè`mH$So>
27 _mM©, 2024 amoOr gm`§.5.00dm. n`ªV qH$dm Ë`mnydu emIm H$m`m©b`: H$m`m©b` H«$.~r-
305, ~rEgB©Eb Q>oH$ nmH©$, ßbm°Q> H«$.39/5 d 39/5E, goŠQ>a 30E, dmer aoëdo ñWmZH$m
g_moa, dmer, Zdr _w§~B©, _hmamï´>-400703 `oWo gmXa Ho$bm OmB©b.

hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS>
Zm|X. H$m`m©.: 09, H$å`w{ZQ>r goÝQ>a, ~g§V bmoH$, dg§V {dhma, Zdr {X„r-1100057.

emIm H$m`m©b`: H$m`m©b` H«$.~r-305, ~rEgB©Eb Q>oH$ nmH©$, ßbm°Q> H«$.39/5 d 39/5E, goŠQ>a 30E,
dmer aoëdo ñWmZH$m g_moa, dmer, Zdr _w§~B©, _hmamï´>-400703.

ñWmda _mb_ÎmoÀ`m {dH«$sgmR>r (B©-{bbmd) Omhra gyMZm
({gŠ`w[aQ>r B§Q>aoñQ> (EZ\$mog©_oÝQ>) ê$ëg, 2002 À`m {Z`_ 8(6) A§VJ©V)

_mb_ÎmoMo dU©Z: AnmQ>©_|Q> H«$.101, joÌ\$i 240.25 Mm¡.\w$. (H$mn}Q> joÌ) AWm©V 22.32 Mm¡._r.
+ ~mëH$Zr/Q>oaog 89.66 Mm¡.\w$. (H$mn}Q> joÌ) AWm©V 8.33 Mm¡._r., EHy$U joÌ\$i 329.91 Mm¡.\w$.
(H$mn}Q> joÌ) AWm©V 30.66 Mm¡._r., 1bm _Obm, E qdJ, B_maV H«$.3, Q>mB©n gr1E, amYm ao{gS>oÝgr
åhUyZ Zmd, JQ>/gìh} H«$.20/1 d 20/3, _hgyb Jmd ZmJPar, Vm. d {O. nmbKa, ZmJPar
J«m_n§Mm`VrÀ`m _`m©XoV Am{U Cn-{Z~§YH$ nmbKa, _hmamï´> `oWrb OmJoMo gd© ^mJ d I§S>.
{Z`_ d AQ>r: B©-{bbmd https://sarfaesi.auctiontiger.net nmoQ>©bÛmao 28 _mM©, 2024 amoOr
({bbmdmMr VmarI) Xþ.2.00dm. Z§Va àË`oH$s 10 {_{ZQ>m§À`m _`m©{XV {dñVmamgh hmoB©b.
BÀNw>H$ IaoXrXma/~mo{bXmam§Zr _mb_ÎmoÀ`m IaoXrgmR>r gmXa Ho$boë`m gd© ~mobr/{Z{dXm da Z_yX
Ho$ë`mà_mUo hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS>À`m ~mOyZo {S>_m§S> S´>mâQ>/AmaQ>rOrEg/EZB©E\$Q>rÛmao
Bgmam a¸$_ogh Xo` AgVrb. {S>_m§S> S´>mâQ> {bbmdmZ§Va A`eñdr ~mobrXmam§Zm naV Ho$bo OmVrb.
B©-{bbmdmÀ`m {Z`_ d AQ>r: 1) B©-{bbmd Ogo Amho OoWo Amho, Ogo Amho Oo Amho Am{U H$moUË`mhr
n[aUm_m{edm` `m AmYmamda Am°ZbmB©Z g§Mm{bV Ho$bo OmB©b. 2) ~mobr dmT>rMr a¸$_ é.15,000/-
(én`o n§Yam hOma \$º$) Agob. 3) B©-{bbmd _o. B©-àm°Š`wa_oÝQ> Q>oŠZm°bm°{Og {b. (hoën bmB©Z
H « $ .07961200576/544/594/596/531/583/569, 6351896643 d B ©-_ ob
support@auctiontiger.net maulik.shrimali@auctiontiger.net) _m\©$V Ë`m§À`m
https://sarfaesi.auctiontiger.net do~nmoQ>©bda g§Mm{bV Ho$bo OmB©b. 4) à{V^wV YZH$moÀ`m
_m{hVrZo _mb_Îmoda H$moUVohr A{Y^ma Zmhr. VWm{n BÀNw>H$ ~mo{bXmam§Zr {bbmdmgmR>r R>odboë`m _mb_Îmodarb
A{Y^ma~m~V ñdV§Ì Mm¡H$er H$amadr. Ë`m§À`m ~mobr gmXa H$aÊ`mnwdu _mb_Îmobm ~mYH$ Xmdm/A{YH$ma/
Xo`Ho$ OmUwZ ¿`mdo Am{U hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS> `m§Mo H$moUVohr àñVwVrH$aU dMZ~ÕVm XoV
Zmhr. 5) àm{YH¥$V A{YH$mar/à{V ŵV YZH$mo ho AÝ` V¥Vr`njH$ma Xmdm/A{YH$ma/h¸$ `m~m~V O~m~Xma
AgUma Zmhr. {gŠ`warQ>m`PoeZ A°ÝS> [aH$ÝñQ´>ŠeZ Am°\$ {\$ZmpÝe`b A°goQ>g² A°ÝS> EZ\$mog©_oÝQ> Am°\$
{gŠ`w[aQ>r B§Q>aoñQ> A°ŠQ> 2002 AÝd`o {d{hV {Z`_/AQ>rZwgma {dH«$s Ho$br OmB©b. B©-{bbmdmÀ`m BVa
{Z`_ d AQ>r nwT>rb do~gmB©Q> www.herohousingfinance.com da AmhoV. 6) g§̂ mì` ~mobrXma
21 _mM©, 2024 amoOr g.11.00 Vo Xþ.2.00 Xaå`mZ nyd© ^oQ>rgh _mb_ÎmoMr VnmgUr H$ê$ eH$VmV.

H$O©Xma / Om_rZXma / VmaUH$Vm© `m§Zm 15 {Xdgm§Mr {dH«$s gyMZm

darb C„opIV H$O©Xma/VmaUH$Vm©/Om_rZXmam§Zr `mÛmao H$b_ 13(2) A§VJ©V _mJUr gyMZo_Ü ò Z_yX Ho$bobr
a¸$_ {bbmdmÀ`m VmaIonydu ì`mO Am{U IMm©gh O_m H$amdo, Ago Z Pmë`mg _mb_ÎmoMm {bbmd Ho$bm
OmB©b Am{U {e„H$ WH$~mH$s, Oa Agob Va, Vw_À`mH$Sy>Z ì`mO Am{U IMm©gh dgyb Ho$br OmB©b.
{dH«$sÀ`m Vnerbdma AQ>r d eVvgmR>r, H¥$n`m {Xboë`m qbH$Mm g§X^© ¿`m https://
uat.herohomefinance.in/hero_housing/other-notice hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS>
(à{V^wV YZH$mo) do~gmBQ>da åhUOo www.herohousingfinance.com

hramo hmD$qgJ \$m`ZmÝg {b{_Q>oS>H$[aVm
àm{YH¥$V A{YH$mar

{XZm§H$: 12.03.2024 lr. ndZ Hw$_ma, _mo~m.:9664205551
{R>H$mU: nmbKa B©_ob: assetdisposal@herohfl.com

H$O© ImVo
H«$.

HHFMUMHOU
20000006708

H $ O © X m a / g h - H $ O © X m a /
Om{_ZXma/H$m`Xoer dmag/
H$m`Xoera à{V{ZYtMo Zmd
AemoH$ ~m~wamd PmS>o,
{Zboe OmS>o, bú_r

AemoH$ PmS>o

_mJUr gyMZm
{XZm§H$

a¸$_ {XZm§H$
21.11.2022,

08.03.2024 amoOr
é.17,09,186/-

Vm~m àH$ma
(aMZmË_H$/
dmñV{dH$)
dmñV{dH$

Ama{jV _wë`
Bgmam a¸$_

é.9,25,000/-
é.92,500/-

_mb_ÎmoMo dU©Z: âb°Q> H«$.005, joÌ\$i 342.62 Mm¡.\w$. H$mn}Q> joÌ, Vi_Obm, A°å~«mo{g`m-
9 åhUyZ kmV B_maV, O_rZ gìh} H«$.402/1, joÌ\$i 8350.00 Mm¡._r., Jmd _m{h_, VmbwH$m
d {Oëhm nmbKa, nmbKa npíM_, _hmamï´>-401501. erf©H$ XñVEodOm§_Ü`o {b{hboë`m gm_mÝ`
gw{dYm§gh `oWrb OmJoMo gd© ^mJ d I§S>.
HHFMUMHOU
20000006712

&
HHFMUMIPL
20000006784

_ZmoO O¡ñdmb,
{_ZmXodr ^mobm

O¡ñdmb, gwZrVm O¡ñdmb

18.11.2022,
11.03.2024 amoOr
é.13,49,511/-

dmñV{dH$ é.7,00,000/-
é.70,000/-

A°S>. amKdm E_.
Omhra gyMZm

R>mUo ̀ oWrb {XdmUr Ý`m`m{Ye (Eg.S>r.) R>mUo ̀ m§À`m Ý`m`mb`mV
nwTrb {XZm§H$ -

g§{já Xmdm H«$.414/2022
àH$ H«$.7

~±H$ Am°\$ ~S>moXm ...{\$`m©Xr
{déÕ

lr. {~nrZ M§Ðm H$Q>mnmS>r Am{U BVa ...à{VdmXr
à{V,
lr. {~nrZ M§Ðm H$Q>mnmS>r
âb°Q> H«$.~r-7, XjVm H$mohm¡gmo{b., ßbm°Q> H«$.111 gr, Zohê$ nmobrg R>mUo g_moa, Zdr
_w§~B©-400706.
Á`mAWu {\$`m©XtZr {XdmUr Ý`m`m{Ye, d[að> ñVa, R>mUo, _hmamï´> amÁ` `m§À`m Ý`m`mb`mV g§{já
Xmdm H«$.414/2022 XmIb Ho$bm Amho Am{U Á`mAWu `oWo Kmo{fV H$aÊ`mV `oV Amho H$s,
à{VdmXtda g_Ýg ~OmdÊ`mV Z Amë`mZo à{VdmXtZm gXa Omhra gyMZm àH$m{eV {\$`m©Xr H$arV
AmhoV. à{VdmXtZr gXa gyMZm àH$meZmnmgyZ 30 {XdgmV Ë`m§Mo boIr à{VgmXmgh gXa Xmì`m_Ü`o
Ë`m§Mo g_wnXoeH$ qH$dm Ë`m§Zr ì`{º$e: CnpñWV ahmdo. g§~§{YVm§Zr Zm|X ¿`mdr H$s, da Z_wX
H$mbmdYrV Oa boIr à{VgmX gmXa H$aÊ`mV Ambm Zmhr Va Aem doir Ý`m`mb`mH$Sy>Z {\$`m©XtÀ`m
gwZmdUrZ§Va Xmì`mMm {ZU©` {Xbm OmB©b. gwZmdUrMr nwT>rb VmarI 26.04.2024 Amho.
_mÂ`m hñVo d Ý`m`mb`mÀ`m {eŠŠ`m{Zer 18 OmZodmar, 2024 amoOr XoÊ`mV Ambo.

AmXoemÝd`o
ghr/-

A{YjH$
{XdmUr Ý`m`mb`, d[að> ñVa, R>mUo

{eŠH$m

Name of the 
Shareholder

Folio No. No. Of 
Shares

Distinctive NoCertificate 
No

Surendra Beriwal JSW0445882 2663994 1090 shares 
of fv rs.1/-

2409579001-2409580090

Place: Mumbai
Date: 12-03-2024

PUBLIC NOTICE

Name of the Shareholder/Claimant 
Surendra Beriwal

Notice is hereby given that the Certificate(s) for the under mentioned Equity Shares of 
JSW STEEL LIMITED have been lost / misplaced. Without transfer deed. Due notice 
thereof has been given to JSW STEEL LIMITED and I/ We have applied for the issue of 
Duplicate Share Certificates. 

Sl. No.

1.

Any person who has a claim in respect of the said Shares should lodge such claim along 
with document proof with JSW STEEL LIMITED at its Registered Office JSW Centre, 
Bandra Kurla Complex, Bandra (East), Mumbai, Maharashtra - 400051 within 15 days 
from this date else JSW STEEL LIMITED will proceed to issue duplicate certificate(s).

PUBLIC NOTICE
Notice is hereby given to public at large that, 
Late Smt. Usha Ramakant Torne and her 
daughter Ms. Shraddha Torne held Flat No. 
D-108 and Society Share Certificate NO.45 
& 45A  jointly. Late Smt. Usha Ramakant 
Torne died on 08/10/2023. She had made 
nomination in favour of her daughter Ms. 
Shraddha Ramakant Torne. However, now, 
it is intimated by Ms. Shraddha Torne (our 
member) that 50% share of Smt. Usha Torne 
was inherited by her being daughter and Mr 
Ramakant Torne (Husband of deceased 
member) and that both of them being a 
family have arrived at a “Family Arrangement” 
which is written by way of “Deed of Release” 
wherein Mr. Ramakant Bhagwant Torne has 
relinquished his 25% share in the flat and 
also in Society shares in favour of Ms. 
Shraddha Torne thereby making  her absolute 
owner of the said Flat. The said Release 
deed dated 16/02/2024 is registered with Jt. 
Sub Registrar Borivali-5, Mumbai Suburban 
District [document no. 3249/2024]. We have 
received her application for transfer of shares 
under Share Certificate No. 45 & 45A in her 
single name.                                                 .
In view of the above, we hereby give a notice 
to the public at large and call upon all or any 
person/s who have any objections to 
transferring said shares in the name of Ms. 
S h r a d d h a  R a m a k a n t  To r n e ,  t o  t h e 
undersigned within a period of 15 days of 
publication hereof  at the address mentioned 
below, failing which it shall be presumed that 
no adverse claims or objections exists or if 
they do exist they stand waived off hereinafter 
AND the Society shall be at liberty to proceed 
with the Transfer of Shares as applied, 
without reference to any such claim made 
thereafter by any person of whatsoever 
nature. Which please note.  

Sd/-
Hon Secretary

For and on behalf of  
New Haridas Park CHS Ltd.

Address: Santoshi Mata Road, Dahisar 
West, Mumbai - 400068,

Date : 12/03/2024
Place : Mumbai

PUBLIC NOTICE
By this Notice, Public in general is informed 
that my client Mrs. Sneha Vilas Nikam is 
owner of Flat No. D-4/003, Ground Floor of 
the Building known as Deepak Shantinagar 
Co-operative Housing Society Ltd., Sector 6, 
Shanti Nagar, Mira Road (East), Dist. Thane 
- 401 107. Mrs. Sneha Vilas Nikam has lost, 
misplaced her predecessor's original 
Agreement for Sale dated 07/05/1987 
between M/s. Shantistar Builder and Mr. 
Deepak M. Desai, together with Registration 
Receipt in respect of her said flat and the 
same is not traceable after making proper 
search and efforts. Mrs. Sneha Vilas Nikam 
has also decided to sell the said Flat. Claims 
and objections are hereby invited from the 
objectors, claimants having objection, claim 
on the basis of the said lost Agreement for 
Sale dated 07/05/1987 between M/s. 
Shantistar Builder and Mr. Deepak M. Desai 
and Registration Receipt thereof. The 
objectors, claimants may contact to the 
undersigned within 15 days from the 
publication of this notice, along with 
documentary support in his/her/their claim 
failing which the sale transaction of the said 
flat will be completed and thereafter any 
claim or objection will not be considered.

Sd/-
K. R. Tiwari (Advocate)

Shop No. 14, A - 5, Sector - 7, Shantinagar, 
Mira Road, Dist. Thane 401107.

Place: Mumbai
Date: Monday, March 11, 2024

On behalf of the Board of the Directors
Onelife Capital  Advisors  Limited

SD/-
Prabhakara Naig

DIN: 00716975
Executive Director-Chairperson related to Promoter

Swaraj Shares and Securities Private Limited
Corporate Identification Number: U51101WB2000PTC092621
Principal Place of Business: Unit No 304, A Wing, 215 Atrium, Near Courtyard Marriot, Andheri East, Mumbai - 400093,
Maharashtra, India
Contact Person: Tanmoy Banerjee/Pankita Patel
Contact Number: +91-22-69649999
Email Address: takeover@swarajshares.com
SEBI Registration No.: INM000012980
Validity: Permanent

Issued by the Manager to the Offer On Behalf of the Corporate Acquirer

Acquirer, on Wednesday, March 06, 2024,, certified that sufficient resources are available with the Corporate Acquirer, and for
fulfilling its Offer obligations in full.

2. The maximum consideration payable by the Acquirer to acquire up to 15,98,027 Offer Shares representing 26.00% of the Voting
Share Capital of the Target Company at the Offer Price of `4.00/- per Offer Share, assuming full acceptance of the Offer
aggregating to an amount of `63,92,108.00/-. In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer
has opened an Escrow Account under the name and style of ‘CCL - Open Offer Escrow Account’ with Axis Bank Limited, (‘Escrow
Banker’) and have deposited `15,98,027.00/- [«&þ] i.e., 25.00% of the total consideration payable in the Offer, assuming full
acceptance.

3. The Manager is duly authorized to operate the Escrow Account to the exclusion of all others and has been duly empowered to
realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

4. The Corporate Acquirer has confirmed that they have, and they will continue to have, and maintain sufficient means and firm
arrangements to enable compliance with payment obligations under the Offer.

5. In case of upward revision of the Offer Price and/or the Offer Size, the Corporate Acquirer would deposit appropriate additional
amount into an Escrow Account to ensure compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting
such revision.

6. Based on the aforesaid financial arrangements and on the confirmations received from the Escrow Banker and the Chartered
Accountant, the Manager is satisfied about the ability of the Corporate Acquirer that it has firm arrangements for payment of funds
through verifiable means, to fulfill its obligations in respect of this Offer in accordance with the provisions of SEBI (SAST)
Regulations.

VII.  STATUTORY AND OTHER APPROVALS
1. As on the date of this Detailed Public Statement, to the knowledge of the Corporate Acquirer, there are no statutory approvals

required to complete this Offer. However, in case of any such statutory approvals are required by the Corporate Acquirer later
before the expiry of the Tendering Period, this Offer shall be subject to such approvals and the Corporate Acquirer shall make
the necessary applications for such statutory approvals.

2. All Public Shareholders, including non-residents holders of Equity Shares, must obtain all requisite approvals required, if any, to
tender the Offer Shares (including without limitation, the approval from the Reserve Bank of India) and submit such approvals,
along with the other documents required to accept this Offer. In the event such approvals are not submitted, the Corporate
Acquirer reserve the right to reject such Equity Shares tendered in this Offer. Further, if the holders of the Equity Shares who are
not persons resident in India had required any approvals (including from the Reserve Bank of India, or any other regulatory body)
in respect of the Equity Shares held by them, they will be required to submit such previous approvals, that they would have
obtained for holding the Equity Shares, to tender the Offer Shares, along with the other documents required to be tendered
to accept this Offer. In the event such approvals are not submitted, the Corporate Acquirer reserves the right to reject such Offer
Shares.

3. The Corporate Acquirer shall complete all procedures relating to payment of consideration under this Offer within a period of 10
Working Days from the date of expiry of the Tendering Period to those Public Shareholders who have tendered Equity Shares
and are found valid and are accepted for acquisition by the Corporate Acquirer.

4. In case of delay in receipt of any statutory approval, SEBI may, if satisfied that delayed receipt of the requisite approvals was not
due to any wilful default or neglect of the Corporate Acquirer or the failure of the Corporate Acquirer to diligently pursue the
application for the approval, grant extension of time for the purpose, subject to the Corporate Acquirer agreeing to pay interest
to the Public Shareholders as directed by SEBI, in terms of Regulation 18 (11) of the SEBI (SAST) Regulations. Further, if delay
occurs on account of wilful default by the Corporate Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI
(SAST) Regulations will also become applicable and the amount lying in the Escrow Account shall become liable for forfeiture.

5. In terms of Regulation 23 (1) of the SEBI (SAST) Regulations, if the approvals mentioned in Paragraph VII (1) are not satisfactorily
complied with or any of the statutory approvals are refused, the Corporate Acquirer has a right to withdraw the Offer. In the event
of withdrawal, the Corporate Acquirer (through the Manager), shall within 2 (Two) Working Days of such withdrawal, make an
announcement stating the grounds for the withdrawal in accordance with Regulation 23 (2) of the SEBI (SAST) Regulations,
in the same newspapers in which the Detailed Public Statement was published, and such announcement will also be sent to SEBI,
BSE Limited, and the Target Company at its registered office.

6. By agreeing to participate in this Offer (i) the holders of the Equity Shares who are persons resident in India and the (ii) the holders
of the Equity Shares who are persons resident outside India (including NRIs, OCBs and FPIs) give the Corporate Acquirer the
authority to make, sign, execute, deliver, acknowledge and perform all actions to file applications and regulatory reporting, if
required, including Form FC-TRS, if necessary and undertake to provide assistance to the Corporate Acquirer for such regulatory
filings, if required by the Corporate Acquirer.

VIII. TENTATIVE SCHEDULE OF ACTIVITY
Activity Day and Date
Issue date of the Public Announcement Wednesday, March 06, 2024
Publication date of the Detailed Public Statement in the Newspapers Tuesday, March 12, 2024
Last date for publication the Detailed Public Statement in the Newspapers Friday, March 15, 2024
Last date for filing of the Draft Letter of Offer with SEBI Tuesday, March 19, 2024
Last date for public announcement for a competing offer(s)# Thursday, April 04, 2024
Last date for receipt of comments from SEBI on the Draft Letter of Offer will be received
(in the event SEBI has not sought clarification or additional information from the Manager) Monday, April 15, 2024
Identified Date* Thursday, April 18, 2024
Last date for dispatch of the Letter of Offer to the Public Shareholders of the Target
Company whose names appear on the register of members on the Identified Date Thursday, April 25, 2024
Last date of publication in the Newspapers of recommendations of the independent
directors committee of the Target Company for this Offer Tuesday, April 30, 2024
Last date for upward revision of the Offer Price and / or the Offer Size Thursday, May 02, 2024
Last date of publication of opening of Offer public announcement in the Newspapers Thursday, May 02, 2024
Date of commencement of Tendering Period Friday, May 03, 2024
Date of closing of Tendering Period Thursday, May 16, 2024
Last date of communicating the rejection/ acceptance and completion of payment of
consideration or refund of Equity Shares to the Public Shareholders Friday, May 31, 2024

Note: The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations) and are
subject to receipt of statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out above
may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations;
*Identified Date is only for the purpose of determining the names of the Public Shareholders as on such date to whom the
Letter of Offer would be sent.

IX.  PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER
1. The Open Offer will be implemented by the Corporate Acquirer through the Stock Exchange Mechanism made available by the BSE

in the form of a separate window (‘Acquisition Window’), in accordance with SEBI (SAST) Regulations and the SEBI Circular CIR/CFD/
POLICYCELL/1/2015 dated April 13, 2015, as amended from time to time, read with the SEBI Circular CFD/DCR2/CIR/P/2016/
131 dated December 9, 2016, as amended from time to time and SEBI Circular SEBI/HO/CFD/ DCR-III/CIR/P/2021/615 dated
August 13, 2021 (‘Acquisition Window Circulars’). As per SEBI Circular SEBI/HO/CFD/DCR-III/CIR/P/2021/615 dated August 13,
2021, as amended from time to time and SEBI master circular SEBI/HO/CFD/PoD-1/P/ CIR/2023/31 dated February 16, 2023, as
amended from time to time and notices/ guidelines issued by BSE and the Clearing Corporation in relation to the mechanism/ process
for the acquisition of shares through the stock exchange pursuant to the tender offers under takeovers, buy back and delisting,
as amended and updated from time to time (‘Acquisition Window Circulars’). The facility for acquisition of Equity Shares through the
stock exchange mechanism pursuant to the Offer shall be available on BSE in the form of the Acquisition Window.

2. As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 03, 2018,
bearing reference number ‘PR 49/2018’, requests for transfer of securities shall not be processed unless the securities are held
in dematerialized form with a depository with effect from April 01, 2019. However, in accordance with SEBI bearing reference
number ‘SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020’, shareholders holding securities in physical form are allowed
to tender shares in an open offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations. Accordingly,
Public Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares in this Offer as per
the provisions of the SEBI (SAST) Regulations.

3. All Public Shareholders, registered or unregistered, holding the Equity Shares in dematerialized form or holding locked-in Equity
Shares are eligible to participate in this Offer at any time during the period from the Offer Opening Date and Offer Closing Date
before the closure of the Tendering Period. All Public Shareholders who have acquired Equity Shares but whose names do not
appear in the register of members of the Target Company on the Identified Date, or unregistered owners or those who have
acquired Equity Shares after the Identified Date, or those who have not received the Letter of Offer, may also participate in this
Offer. The accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or delayed
receipt of the Letter of Offer by any such person will not invalidate the Offer in any way.

4. The Offer will be implemented by the Target Company through Stock Exchange Mechanism made available by BSE Limited in the
form of a separate window as provided under the SEBI (SAST) Regulations read with Acquisition Window Circulars.

5. BSE Limited shall be the Designated Stock Exchange for the purpose of tendering Offer Shares in the Offer. The Acquisition
Window will be provided by the Designated Stock Exchange to facilitate placing of sell orders. The Selling Broker can enter orders
for dematerialized Equity Shares. Before placing the bid, the concerned Public Shareholder/Selling Broker would be required to
transfer the tendered Equity Shares to the special account of Indian Clearing Corporation Limited (‘Clearing Corporation’), by
using the settlement number and the procedure prescribed by the Clearing Corporation.

6. The Corporate Acquirer has appointed Giriraj Stock Broking Private Limited as the registered broker (Buying Broker) for the Offer,
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through whom the purchases and the settlement of the Offer shall be made. The contact details of the Buying Broker are as
mentioned below:

Name Nikunj Stock Brokers Limited
Address A-92, Gf, Left Portion, Kamla Nagar, New Delhi-110 007, India
Contact Number 011-47030000-01
Email Address complianceofficer@nikunjonline.com
Contact Person Mr. Pramod Kumar Sultania

7. All Public Shareholders who desire to tender their Equity Shares under the Offer would have to intimate their respective
stock-brokers (‘Selling Brokers’) within the normal trading hours of the secondary market, during the Tendering Period.

8. The cumulative quantity tendered shall be displayed on Designated Stock Exchange’s website (https://www.bseindia.com/)
throughout the trading session at specific intervals by Designated Stock Exchange during the Tendering Period.

9. Equity Shares should not be submitted / tendered to the Manager, the Corporate Acquirer, or the Target Company.
X. THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER

OF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS
ON THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES IN THIS OFFER.
EQUITY SHARES ONCE TENDERED IN THE OFFER CANNOT BE WITHDRAWN BY THE PUBLIC SHAREHOLDERS.

XI. OTHER INFORMATION
1. The Corporate Acquirer along with its promoters, and directors, accept full and final responsibility for the information contained

in the Public Announcement and this Detailed Public Statement and for its obligations as laid down in SEBI (SAST) Regulations.
All information pertaining to the Target Company has been obtained from (i) publicly available sources; or (ii) any information
provided or confirmed by the Target Company, and the accuracy thereof has not been independently verified by the Manager.

2. The Corporate Acquirer, and the Manager to the Open Offer do not accept any responsibility with respect to such information
relating to the Target Company.

3. The Corporate Acquirer has appointed Purva Sharegistry (India) Private Limited, as the Registrar, having office at Unit No. 9,
Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East, Mumbai – 400 011, Maharashtra, India, bearing
contact details such as contact number ‘022-2301-2518/8261’, Email Address ‘support@purvashare.com’ and website
‘www.purvashare.com’. The Contact Person, Ms. Deepali Dhuri can be contacted from 10:00 a.m. (Indian Standard Time) to 5:00
p.m. (Indian Standard Time) on working days (except Saturdays, Sundays, and all public holidays), during the Tendering Period.

4. In this Detailed Public Statement, any discrepancy in any table between the total and sums of the amount listed is due to rounding
off and/or regrouping.

5. In this Detailed Public Statement, all references to ‘`’ or ‘Rs.’ or ‘INR’ are references to the Indian Rupee(s).
6. Pursuant to Regulation 12 of the SEBI (SAST) Regulations, the Corporate Acquirer has appointed Swaraj Shares and Securities

Private Limited as the Manager.
7. This Detailed Public Statement will be available and accessible on the website of the Manager at www.swarajshares.com and

is also expected to be available and accessible on the website of SEBI at www.sebi.gov.in, BSE at www.bseindia.com, and
Manager at www.swarajshares.com.
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PUBLIC NOTICE
NOTICE is hereby given to the public at large that our clients, Shakti Nagar Vihar 
Co-operative Housing Society Ltd, a Society registered under the provisions 
of the Maharashtra Co-operative Societies Act, 1960 under Registration No. 
BOM/WR/HSG/TC/5152 dated 27th September, 1990 having their registered 
office at CSC Road No.3, Shakti Nagar, Dahisar (East), Mumbai-400068 
(“the Society”) as the Owners of the Property as more particularly described 
in the Schedule hereunder written. Our clients have vide Termination Notice 
dated 04.03.2024, terminated and cancelled the appointment of M/s. Haritara 
Company (“said Developers”) and in view thereof the following documents 
are also terminated/revoked/cancelled by the Society :- (a) Memorandum of 
Understanding dated 22nd March, 2014 executed by and between Shakti Nagar 
Vihar Co-operative Housing Society Limited (therein referred to as Society) 
and M/s. Haritara Construction Company(therein referred to as Developers) 
which is duly notarized under serial No. 7249 of 2014. (b) All other Incidental 
Document executed by and between the said Developer and Society with 
regards  to redevelopment of  the said Property. 
The Public at large is hereby CAUTIONED /NOTIFIED that the development 
rights granted to M/s. Haritara Construction Company (Developers) vide the 
aforesaid documents are cancelled/terminated and are further CAUTIONED 
not to deal with the said Developers with respect to the said Property in any 
manner whatsoever. If any individual/bank/financial institution/Government/
Semi-Government Body etc. deals with the said Developers with respect to the 
said Property, the same shall be at their own risk as to cost and consequences 
thereof which you may please note.   

THE SCHEDULE ABOVE REFERRED TO: (Description of the said Property)
All that pieces and parcels of Plot of land admeasuring 660 sq. mtrs. or 
thereabouts, bearing Survey No. 317, Hissa No. 5/B, Survey No. 318, Hissa 
No. 4/B (Pt) and Survey No. 341 Hissa No. 6, CTS No. 1403/9, 1403/10 of 
Village Dahisar, Taluka Borivali in the Registration District of Mumbai Suburban, 
together with a building standing thereon known as “Shakti Nagar Vihar”, situate, 
lying and behind at Building No.10 and 11, CSC Road No.3, Shakti Nagar, 
Dahisar (East), Mumbai-400068.
Dated this 12th day of March, 2024

M/s. Law Origin Advocates and Solicitor 
Phone : 8355930641

PUBLIC NOTICE
By this Notice, Public in general is informed 
that late Mr. Ratilal P. Oganiya, member of 
the Shri Visha Oswal Shanti Nagar Co-
operative Housing Society Ltd., owner of 
Flat No. D-20/404, Sector-7, Shanti Nagar, 
Mira Road (East), Dist. Thane-401 107 and 
holder of Share Certificate No. 0040, died 
intestate on 16/04/2023. Mr. Kumar Ratilal 
Oganiya is claiming transfer of shares and 
interests in the capital / property of the 
society belonging to the deceased member 
being the son and one of the legal heir and 
successor of the deceased. Mrs. Shobha 
Ratilal Oganiya, the wife of the deceased was 
predeceased to the deceased, died on 
24/02/2021. The another legal heir of the 
deceased, Mr. Manoj Ratilal Oganiya has 
decided to release his share from the said flat 
in favour of Mr. Kumar Ratilal Oganiya and 
Mr. Kumar Ratilal Oganiya will be the sole 
owner of the said flat. Claims and objections 
are hereby invited from the other legal heirs 
and successors of the deceased if any for the 
execution of Release Deed in respect of the 
said flat as well as transfer of the shares and 
interest by the society. The claimants / 
objectors may inform to undersigned within 
period of 15 days from the publication of this 
notice failing which the release deed will be 
executed, shares and interest will be 
transferred and thereafter any claim or 
objection will not be considered.

Sd/-
K. R. Tiwari (Advocate)

Shop No. 14, A - 5, Sector - 7, Shantinagar, 
Mira Road, Dist. Thane 401107.

PUBLIC NOTICE
By this Notice, Public in general is informed 
that late Mr. Rajendra Prasad V. Gupta, 
member of the Ansa J & K Industrial Premises 
Co-Op. Society Ltd., owner of Unit No. J/129, 
Ansa Industrial Estate, Saki Vihar Road, Saki 
Naka, Mumbai-400 072 and holder of Share 
Certificate No. 51, died intestate on 
23/03/2022. The shares and interest in the 
capital / property of the society belonging to 
the deceased was transferred in the name Mrs. 
Mangla Rajendra Prasad Gupta and the said 
Mrs. Mangla Rajendra Prasad Gupta also died 
on 20/02/2024. Mr. Sanjay Rajendra Gupta & 
Mr. Amit Kumar Rajendra Prasad Gupta are 
claiming transfer of shares and interest in the 
capital / property of the society belonging to 
the deceased member in their name being the 
sons and the only legal heirs and successors of 
the deceased. Claims and objections are 
hereby invited from the other legal heirs and 
successors of the deceased if any for transfer 
of shares and interest belonging to the 
deceased in respect of the said Unit, inform to 
the undersigned within period of 15 days from 
the publication of this notice failing which the 
society will transfer shares and interest in the 
capital / property of the society belonging to 
the deceased member in the name of Mr. 
Sanjay Rajendra Gupta & Mr. Amit 
Kumar Rajendra Prasad Gupta and 
thereafter any claim or objection will not be 
considered. Sd/-

K. R. Tiwari (Advocate)
Shop No. 14, A - 5, Sector - 7, Shantinagar, 

Mira Road, Dist. Thane 401107.

PUBLIC NOTICE
By this Notice, Public in general is informed 
that late Mr. Rajendra Prasad Gupta, 
member of the Mari Gold 2 Co-operative 
Housing Society Ltd., owner of Flat No. D/ 
103, Mari Gold 2, Beverly Park, Mira Road 
(East), Dist. Thane-401 107 and holder of 
Share Certificate No. 087, died intestate on 
23/03/2022. The shares and interest in the 
capital / property of the society belonging to 
the deceased member was transferred in the 
name Mrs. Mangla Rajendraprasad Gupta and 
the said Mrs. Mangla Rajendraprasad Gupta 
also died on 20/02/2024. Mr. Sanjay Rajendra 
Gupta & Mr. Amit Kumar Rajendra Prasad 
Gupta are claiming transfer of shares and 
interest in the capital / property of the society 
belonging to the deceased member in their 
name being the sons and the only legal heirs 
and successors of the deceased. Claims and 
objections are hereby invited from the other 
legal heirs and successors of the deceased if 
any for transfer of shares and interest 
belonging to the deceased in respect of the 
said Flat, inform to the undersigned within 
period of 15 days from the publication of this 
notice failing which the society will transfer 
shares and interest in the capital / property of 
the society belonging to the deceased member 
in the name of Mr. Sanjay Rajendra Gupta 
& Mr. Amit Kumar Rajendra Prasad 
Gupta and thereafter any claim or objection 
will not be considered. Sd/-

K. R. Tiwari (Advocate)
Shop No. 14, A - 5, Sector - 7, Shantinagar, 

Mira Road, Dist. Thane 401107.


